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0 23..o.199 
hon. a'. S. Jas Gupta, A.:. 

Sri K.S. Saxena, for the applicant. Sri A.V. 

Srivastava, appearin on behalf of the 

respondents submits that thp respondents have 

already taken action for r,' dsr1 of the 

represehtotion of the applicant and a decision 

thereon is going to be taken very soon. By the 

order dated 10.2.1994, the respondents were 

directed to consider and dispose of the 

representation of the applicant by 15.3.1994 

failing which notices were to be issued to show 

cause why the contempt proceedings shall riot 

be initiated against them. This date Has oxpired 
L at 	view of the submissions made 

by the counsel for the respondents, they are 

cj•en time unto 30.9.1994 for final disgosal 

of the representation failing which no further 

reference be made to the court and Aktoffice 

to issue notice to the respondents to show cause 

why tie content proceedings shall not 'ee 

initiated against them directing them for 

personal appearance. A copy of the order be 

given to the learned counsel for the respondents 

as per rules by the office. 
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